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: _:Guid: lines for transfer f Judicial Officers

1, Tra.nsfer of Judicial Ofﬁcers shall be affected by the Full Court N

kecpmg in mind the exigenmes of: admmistratmn of justice a;;,d, ubﬁc

- interest.

{

2. Usual tenure of posting of a Judicial Officer at a pa.rticular piacc '

. shall be S(thrceJ years:

f

3. The Judielal Officer may be premahﬁrely transferreé or may bcA}
retairied after explry of 3 years at his place of posting due to .

exigencies of seerce or due to personal reasons for which he or she

may’ submit repz:esentation However, this would not be a vested- rlght .

ofa Judicial Officer. ,

- 4. The ¢rueial. daJ:e for caleulation of period of posting ivill be 31% May
of the relevant ygar Transfer of Judicial Officer in the State shall bg

- affected in the) month. of April/May. Judicial Officers seeking

:pre.mature transfer or retention beyOnd the period of three years. may
submit: reprcsm.tation lstest by 81 of March of the year,

B In the "moni;h of March, the Re,gistry shall prepare a proposal and |

place ‘the same before Full Court for approval. After approval of the

Full Court the same shall be notified by the Registrar General. @nceal .

transfer order is 1ssued the said transfer order shall net be mectiﬁede,;, o

jexcept undcr excepuonal circumstances

6. For matters that have not been specifically provided herefn thef -

Chief  Justice ° : may fssue further . general or partioular
fdm*ec'tioﬁs%ia‘lﬁam’ficaiaonsn as are -neéessa':?y' to give effect to the transfer

Ppolicy having regard to public interest and administration: of justice.

7, Earlfer Guidelines for transfér of Judictal Officers: issﬁ

.Notiﬁcaﬁon No 28/HCS dated 01 03 2012 stands. repealed.
By Ordcr.
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